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THE SECURITIES LAWS (AMENDMENT) ACT, 1995

No. 9 oF 1995

© [25th Maich, 1995.]

An Act to amend the Securities and Exchange Board of India Act

1992 and further to amend the Securities Contracts (Regulation)
Act, 1956. '

BE it enacted Ly Parliament in the Forty-sixth Year of the Republic
of India as follows:—

CHAPTER 1 : {

PRELIMINARY

1, (1) This Act may be called the SCC'llI.‘i'[_;lGS Laws (Amendment) Act,
1995. : o

(2) It shall be deemed to have come into force on the 25th day of

January, 1995.

CHAPTER 11
AMENDMENTS TO THE SECURITIES AND ExcHANGE Boamrp orF Inpia
Act, 1992

&

2, In section 2 of the Securities and Exchange Board of India Act, 1992
(hereafter in this Chapter referred to as the principal Act), for sub-section
(2), the following sub-section shall be substituted, namely:—

“{2) Words and expressions used and not defined in this Act but
defined in the Securities Contracts (Regulation) Act, 1956 shall have
the meanings respectively assigned to them in that Act.”,

3. In section 6 of the principal Act, the brackets and figure “(1)” and
clause (d) shall be omitted, '

4. After section 7 of the principal Act, the following section shall be
inserted, namely:— :

“TA. Any member, who is a director of a company and who as
such director has any direct or indirect pecuniary interest in any
matter coming up for consideration at a meeting of the Board, shali,
as soon as possible after relevant circumstances have come to his
knowledge, disclose the nature of his interest at such meeting and
such disclosure shall be recorded in the proccedings of the Board,

36

150f 1192,

42 of 1956,
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- and- the-member shall not take any part in any deliberation. or. dec1s1on
of the Board with respect to that matter.”
& In section 11 of the principal Act,——
(@) in sub-section (2),-—
SEoL (i) after clause (b}, the following clause shall be Inserted,
 namely:—

deposﬂmme custodians of securities, fcxrmgn _institutional
mvestms credit rating agencies and such other intermediaries
as the Board may, by notlﬁcahon specity in this behalt

(#) i clause (c), for the words “collec-twe investment
- schemes”, the words “venture capital funds and collecﬁve invest
ment schemes” shall be substituted:;

€

(iit) in clause (i), for the words “stock exchanges and”, the
 words “stock exchanges, mutual funds, «oﬂl.er persons associa-
ted, with the securities market” shall be substifuted;
- _ (iv) in clause (), the words, brackefs and _figures “the
29.0f 1047, - Capitai Issues (Control) Act, 1947 and” shall be ‘omitted;
(v) after clau<: (1), the following clause shall be inserted,
namely:— 3
“{a) calling from or furnishing to any such agencies,
as may be speciﬁed by the Board, such information as may
be considered necessary by it for the efficient dlscharge of
its functions;”; R

“(b) after sub-section (2). the following sub-section shall be
inserted, namely:--

“(3) Notwithstanding anything contained in any, other law

fEy for the time being in force while exercising the powers under
v clamse (i) of sub-section (2), the Board shall have the same

T powers as are vested in a civil court under the Code of Civil

5 of 1908
matters, namely: -
(i) the discovery and production of books of account
and other documents, at such place and such time as may
b specified by the Board; ’

(i3) summoning and enforcing the attendance of persons

and examining them on oath; _ A
(ifi) inspection of any books, registers.and other docu-
ments of any person referred to in section 12, at any place,”.

“(ba) rembteuﬂg and regulating the working of the

Procedure, 1908 while trying a suit, in respect of the followmg

Amend-
ment of
sectlon )
11,
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Inter- -6, After section 11 of the. pnnc;pzﬂ Act, the following sections - shall be
tiOn of } msmed namely e Trowmny ows
new
septiong . . TR S ST
11A . and : ' ' -
11B." ' ’
Matters o+ . “l1A. Without prejudice to the provisions of the Companies Act,
to be 1956, the Board may, for the protection of investors, specify, by regu-
disclo- 1at10ns —_— ; :
"sed by : :
the (@) ohe matters relating to issue of capital, -t of
com- vatt ‘ental t '
panics. securitics and other matters incicental thereto; and
- (D) _the manner in which such ‘matters,
‘ sha]l be dlsclosd by the mmp/mmc :
Power b - 11B. Save as otherwise provided -in secnon 11, if. after makmb
to S or causmg to be made an Laquuy the Board is sausﬁed that it is
issue ! pecessary—
direc- ' v
tions, (i) in the interest of mveslors or 01de,11y development of
securities market; or . : _
" (@) fto prevent the affairs 6f-any intermediaty or other
-persons referred to in: section 12 being conducied in a manner
dctnmental to the interests of investors or securmes market, or
(ir) to secure the proper management of a‘n_-y guch inter-
mediary or person, o s o
> it may issue such directions,— , :
n (@) to any person or class of persons referred to in section
froenor 12 or associated with the sgcurmus market; or
(b) to any company in xespe{:r of matters specified -in sec-
tion 114, _
L as may be aopropmate in the inferests of investors in seeurities and
' the securities market.” N
Amend- _.. 7. In section 12 of the principal Act,— 7 -
ment of » . . 1 . S
section. P ~(a) in sub-section (1),— S
12. ) [ ‘

(i) for the word “rules”, the word “regulations” shall  be
i’ substituted; - '

' {ii) after the proviso, the following proviso shall be inserted. e
namelys— o [ R

“Provided further that any certificate of registration,
obtained immediately before the commencement of  the
Securities Laws (Amendment) Act, ' - 1995, shall be
deemed to have been obtained from the Board in accordance
with the regulations prov1dmo‘ for such registration.”

| (b) after sub-section (I), the foﬂowmg sub sectlons shall be
o mserted namely:— )

“(14) No depository, custodian. of securities, foreign institu-
‘tional investor, eredit rating agency - ot any - other mteTmedlarV



oF “1995] Securities Laws (Amendmenit) 39

“-+ associated with the securities market as the Board - may by noti-
-fication in this behalf specify, shall buy or sell or deal in securi-
" ties-except under and in accordaice with the condmom of a
: 4cert111cate of .registration obtained from the Board in accordance
with the regulauons made under this Act:

Provided that a person buying or selling securities or other-

. wise dealing with the securitics market as a depository, custo-

-dian of securities, foreign institutional investor or credit raung

- ~agency immediately before the commencement of the Securiues

Laws (Amendment) 4ct, 1995, for which no certificate of re-

. ~gistration was required prior to such commencement, may cCofi-

- - tinue to buy or sell securities or otherwise deal with the securities

~i:market until such time regulations are made under clause (d)
—.of sub-section (2) of section 3C.

(I1B) No person shall sponsor or cause to be sponsored or
carty on or cause to be carried on any venture capital  funds
or collective investment scheme including mutual funds, unless
he obtains a certificate of registration from the Board in accoro S
dance with the regulations: ‘ [ N

Provided that any person sponsoring or causing to  be

::sponsored, carrying or causing to be carried on any venture capital

“funds  or collective investment scheme operating in the securities
market immediately before the commencement of the Securities
Laws (Amendment) Act, 1995 for which no certificate of regis-
tration was required prior to such commencement, may continue
to operate till such time regulations are made under clause (d)
of sub-section (2) of section; 30.”.

$. In section 14 of the principal Act, in sub-section (1),— Amend-
o . ment of
=o(E)An clausa (a) the word “and” occurring at the end shall be  section
o - o e N ‘ 14.

w5

o (m) after clause (a) the foﬂowhng clause

sha]l be in'serte'd,

Ty, After Chapter VI of “the prmcnpeﬂ Act the foll.owmg Chapters Inser-

shall be inserted, namclym o B stk

Chapters

“CHAPTER VIA

. . !

PENALTIES AND ADFuDICATION 7 T

15A. It any person, who is required undet this Act or any rules Penalty

or: regulatlons made thereunder,— for

failure

SN ('5) to furnish any document, return ot report to the Board, ‘fio -
B fa;ls to ,fulm h tl e samc 15 shaﬂ‘ be liable tO a. penalty not ex- urm.s :
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‘other documents within the time specified thereforin the regula-
tions, ‘fails to file return or furnish the same within the time
‘spbcified] therefor in the regulations, he shall be liable to.a penalty
not exceeding five thousand rupees for every day during which
such failure continues;

(c) to mdihtain books of account or records;fails to main-
'tain the same, he shall be liable to a penalty not’ excéeding ten
thousand rupees for every day during which the failure eontinues.

16B. If any person, who is registered as an intérwiediary and is

. fequu‘ed under this Act or any rules or regulations- made ‘thereunder

Lo

to enter into an agreement with his client, fails to eliter into such
agreement, he shall be liable to a penalty not exieeding five lakh
fupees for every such failure.

15(3 If any person, who is régistered as an intetmediary, after

aving been calleéd upon by the Board in writing to redress:the griev-

Gf inVektors fdils to  vedress such griévances, he ‘shall be
to a penalty not exceeding ten thousand rupees for-each such

15D. If auy person, who 1s—-
(@) required under this Act or anhy fules:orregulitions made
thereunder to obtain a certificate of registration from: the-Board
' for: §pbnséring or carrying on any collective investment scheme,
incluting mutual funds, sponsors or carries oOn any Souecuve
investment’ scheme, including mutual funds, without obt:
such certificate of registration, he shall be liable fo a penalty not

| exceeding ten thousand rupees for each day during which he

éarries on-any such collective investment sq};eme._ _including
) § R AT LTSIy S -
mutual funds, or ten lakh rupees, whlc_hevel_' is higher; g

(b). registered with the Board as a collective ‘investrhent
scheme, including mutual funds, for sponsoring or carrying on
any investment scheme, fails to comply with the terms and con-
ditions of certificate of registration, he shall be liable to a peénalty
not exceeding tén thougand rupees for edch day during which
such failure continues or ten lakh rupees, whichever is higher;

(c) registered with the Board as a collective investment
‘tideme including mutual funds, fails to make an application for,
ligting of its schemes as provided. for in °’c}‘ﬂéi'fégﬁiati‘c}"r}fs{__,_gove;nfgg
" gieh Tisting, he shall be liable to a penalty not exteeding Bve
thousand rupees for cash day during which such Hiliive continues

~ op five lakh rupees, whichever is higher; L
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. Ad) registered as a collective investment scheme, including
mutua] funds “ails “to delpatch unit cértificatés of any scheme
in the manner provided in the regulation goverring such des-
. patch, he shall be liable to a penalty not exceeding five thousand

' rupees for each day durmg which such ‘failure continues;

(e) registered as a collective investment scheme, including

mutual funds, fails to refund the application monies-paid by the

. investors within the period specified in the regulations, he shall

" ‘be liable to a penalty not exceeding one thousand rupees , for
“each ‘day during which such failure continues;

=

(f) registered as a collective investment scheme, including
mutual funds, fails to invest money collected by such collective
investment schemes in the manner or within the period specified
in the regulations, he shail be liable to a penalty not, exceeding
ﬁve lakh rupees for each such failure. -

7 ISE. Where any . asset management company of a mutual
fund - reglstered under this Act fails to comply with any of the

= - regulations providing for restrictions on the activities of the asset-
management companies, such asset management company shall be
liable to a penalty not exceeding five lakh rupces for cach such
failure .

15F. If any perSOn, Who is registered as a stock broker . under
th1s Act,— : :

- "“(a) fails to - issue contract notes in the form and
-~ ‘manner specified by the stock exchange of which such broker is
‘& member; he shall be liable to a penalty not exceedmg five
“times the amount for which the contract note was 1equ1red to be
“issued by that broker.

S (b) fails to deliver any secumty or fails to make payment
"I - .of the .amount  due to the investor in the manner within the
'penod Specxﬁed in the regulations, he shall be liable to a penalty
not exceeding five thousand rupees for each day during which.
.such failure continues;

T | (¢) charges an amount of brokerage which is in.€xcess of
the brokerage specified in the regulations, he shall be.llaplg‘ to, a

B penalty not exceeding five thousand rupees or five times the
ameunt of brokerage ‘charged in’ “excess of ‘the:spedified brokerage,

wh1chever is higher. 5

N '15(} If any insider’ who,— ‘

‘(i) either on his own beha]f or on behalf of any other
person, deals in securitiés of a body corporate listed on any

4
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stock exchange on the ‘basis of any unpublished price sensitive
information; oy -

(i) communicates any unpublished price sensifive infor-
mation to any person, with or without his request for such in-
formation except as required m the ordinary course of business
or under any law: or

(#2) counsels, or procures for any other person to deal in
any securities of any body corporate op the basis of unpublished
price sensitive information,

shall be ]Jabk’ to a penalty not exceeding five lakh rupees.

15H. 1¥ any person, who 1s  required under this Act or any
rules or regulations made thereunder, fails to-—

(i) .disclose the aggrega‘t‘, of his share ‘holding in the body

corporate before he acquires any-shares of that body oorpératc or

(f1) make a public anncuncement to acquire ‘;hare‘, at a
minimum price,

he shall be liable to a penalty not exceeding five lakh rupees,

the purpose of adjudging under sections 15-A,
15B, 15C, 15D, 15E, 15F, 15G and 15H, the Board shall appoint
any officer not below the rank of a Division Chief to be an
adjudicating officer for holding an inquiry in the prescribed manner
after giving any person concerned a reasonable opportunity of being
heard for the purpose of imposing any penalty.

15-I (I} For

(2) While holding an inquiry the adjudicating officer shall have

power to summon and enforce the atiendance of any person acquain-

ted with the faets and circumstances of the case to give -evidence or
to produce any document which in the opinion of the adjudicating
officer, may be useful for or relevant to the subject matter of the
inquiry and if, on such inquiry, he is satisfied that the person has
failed to comply with the provisions of any of the sections gpecified
in sub-section (1), he may impose such penalty as he thinks fit in
accordance with the provisions of any of those sections.

15-J. While adjudging the quantum of penalty under section 15-I,
the ad]udlcatmg oﬁ“icer shall have due regard to the following factors,
(@) the amount of disproportionate gain or unfair advan-

tage, wherever quantifiable, made as a result of the default

(b) the amount of loss caused to an investor or gronp  of

.~ investors as a result of the defaulf;

(c) the repetitivée nature of the default.
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CHAPTER VIB

[GSTABLISHMENT, JURISDSCTION, AUTHORITY AND PEOCEDURE OF
APPELLATE TRIBUNAL

15K. (1) The Centrat Government shall be notification, establisih
one or more Appellate Tribunals to be known as the Securities
Appellate Tribunal to exercige the jurisdiction, powers and authority
conferred on such Tribunal hy or under this Act.

(2) The Central Government -shall also specify in the notification
referred to in sub-section (1) the matters and places in relation to which
the Securitics Appellate Tribunal may exercize jurisdiction,

15L. A Securities Appellate Tribunal shall consist of one person
~only -(hereinafter referred to as the Fresiding Officer of the Securities

Appellate Tribunal) to be appointed by notification, by the Central
Governent,

ISM. A person shall not be qualified for appointment as the
Presrdmg Officer of a Securities Appellate Tribunal unleqs he—-

(a) is, or has been, or is qualified to be, a Judge of a High
Court; or ' o

(b) has been a member of the Indian Legal Service and has held
a post in Grade T of that Service for at least three years; or

(¢) has held office as the Presiding Ofﬁcer of a Tr1buna1
for at least three years. -

15N. The Presiding Officer of a Securities Appellate Tribunal shall
‘hold office for a term of five years from the date on which he enters upon -
his office or until he attaing the age of sixty-five years, whichever is earlier.

15-0. The salary and allowances payable to, and the other terms and

conditions of service (including pension, gratuity and other retirement

. benefits). of, the Presiding Officer of a Securities Appellate Tribunal shall
be such as may be prescribed:

Provided that neither the salary and allowatices not the other terms
and conditions of service of the said Presiding Officers shall be varied to
their disadvantage after appointment,

15P. 1f, for reason other than (emporary abs ence, any vacancy
occurs in the office of the Pr esiding -Cfficer of a Securities Appellate
Tribunal, then the Central Government shall appoint another person m
accordance with the provisions of this Act to fill the vacancy and the
proceedings may be continued before the Securities Appﬂﬂfﬂf Tribunal
from the stage at which the vacancy is filled. '

.. 15Q..(I) The Presiding Officer of a Securifies Aopellate  Tritmnal
. may, by notice in writing unde.r his - hand addressed to the Central
- (Government, resign his office: ' :
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Provided that the said Pwmdmg Officer shall, unless he is permitted
by the Central Govemment to relinquish his office sooner, continue to
hold office until the expiry of threc months from the date of receipt of

such notice or until a person duly appointed as his successor emters upon

his office or until the expiry of his term of office, whichever is the earliest.

(5) The Presiding Officer of a Securities Appeliate Tribunal shall not
be removed from his office except by an order by the Central Govern-

~ment on the ground of proved misbehaviour or incapacity aftex an inquiry

madc by a Judge of the Supreme Court, in which the Presmhng Oflicer
concerned has been informed of the charges against him and given a
reasonable opportunity of being heard in respect of these charges.’

(3) The Central Government may, by rules, regulate the procedure

for the investigation of misbehaviour or incapacity of the aforesaid
Presiding Officer.

L5R. No order of the Central Government appointing any person

as the Presiding Officer of a Securities Appellate Tribunal shall be called
in question in any -manner, and no act or proceeding before a Securities
Appellate Tribunal shall be called in question in any manner on -the

ground merely of any defect in the constitution of a Securities Appellate
Tribunal.

158. (1) The Central Government shall provide the Securities Ap-

pellate Tribunal with such officers and employees as that Govemment may
think fit.

(2) The officers and employees of the Securities Appellate Tribunal

shalt: discharge their functions under general superintendence of the Pre-
siding Officer. '

(3) The salaries and allowances and other conditions of service of

the officers and employees of the Securities Appellate Tribunal shall be
such-as may be prescribed.

15T. (1) Save as provided in sub-section (2), any person aggrieved
by an order made by an adjudicating officer under this Act, may prefer

an appeal to a Securities Appellater Tribunal having jurisdiction in the
matter. PR A 22 N

(2) No appeal shall He to the Securities Appellate Tribunal from
au order made by an adjudicating officer with the consent of the parties.

(3) Every appeal under sub-section (1) shall be filed within a period
of forty-five days from the date on which a copy of the order made,
by the adjudicating officer is received by him and it . shall be in such
form and be accompanied by such fee as may be prescribed:

Provided that the Securities Appellate T11buna1 _may . entertain  an
appeal after the expiry of the said petiod -of forty-five days_ if it is satisfied
that there was sufficient cause for not filing it \Vl’rh;n that pemod
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4 On receipt of . an appeal under sub-section (7), the Securities

'A,ppellate Tribunal may, after giving the parties to the appeal, an

opportunity of being heard, pass such orders thereon as it thinks fit,
conﬁzmmg, modifying or setting aside the order appealed against.

(6) The Securities Appellate Tribunal shall send a copy of every

order made by it to the parties to the appeal and to the concerned
adjudicating officer.

(6) The appeal filed before the Securities Appellate Tribunal under
sub-section (7) shall be dealt with by it as expeditiously as possible and
endeavour shall be made by it to dispose of the appeal finally within six
months from the date of veceipt of the appeal.

15U. (J) The Securities Appellate Tribunal shall not be bound by
the procedure laid down by the Code of Civil Procedure, 1908, but shall
be guided by the principles of natural justice and, subject to the other
provisions of this Act and of any rules, the Securities Appellate Tribunal
shall have powers to regulate their own procedure mcludmg the places
at which they shall have their sittings. :

(2) The Securities Appellate Tribunal shall have, for the purposes

- of discharging their functions under this Act, the same powers as are
~vested in a civil court under the Code of Civil Procedure, 1908, while

trying a suit, in respect of the following maitters, namely;—

(a) summoning and enforcing ‘t‘he attendance of any person
and examining him on oath;

-.{b) requiring the discovery and production of documents;

s (¢) receiving evidence on affidavits;

(d) issuing COITIHHSSIOHS for the examination of witnesses or
'documents ‘ he

(e reviewing its decisions;

(f) dismissing an application for default or deciding it
ex parie;

g) setting aside any order of dismissal of any apphcatlon for
~default or any order pasced by it ex parte;

(h) any other matter which may be prescribed.
(3) Every proceeding before the Securities Appellaté Tribunal shall

be deemed to be a judicial proczeding within the meaning‘of‘ sections 193
and 228, apd for the purposcs of section 196, of the Indian Penal Code

f.or all the purposes of sectlon 195 'md Chapt_el XXVI of t}}e Code of
Criminal Procedure, 1973.

15V. The appellant may either appear in person or authorise one

. or more legal practitioners or any of its officers to preséiit his orits case~

before the Securities Appellate Tribunal,

e
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- 15W, The proVi-si-ons of the Limited Act, 1863, shall, as far as
may be, apply to an appeal made to a Securitics Appellate Tribunal,

15X, The Presiding Officer aud other officers and. employees of a
Securities Appellate Tribunal shall be deemed to be public servants within
the meaning of section 21 of the L tian Penal -Code.

' 15Y. No civil court shall have jurisdiction to enleriain any suit or
proceeding in respect of auny maiter which an adjudicating officer
appointed under this Act or a Securitiss Appeliate Tribunal constituted
under this Act is empowered by or under this Act to determine and no
infjunction shall be granted by any conrt or other authosity in respect of
any action taken or to be taken in pursuance of any power conferred by
or under this Act.

'15Z. Any person aggriecved by any decision or--order of the
High Court
within sixty days from the date of communication of the decision or
order of the Securities Appellate Tribunal to tim on any question of
fact or law arising out of such order:

Provided that the High Cour i 1t is satsfied that the appellant
was prevented by sufficient cause fnm filing the appeal within the said
period, allow it to be filed within a further period not exceeding sixty

39

10. In section 18 of the principal Act, in sub section (2), for the words
day=” ehall be substituted.

11, After section 20 of the principal -Act, the following section shall be

“20A. No order passed by the Board under this Act shall be
appealable except as provided in section 20 and no civil court shall have
jurisdiction in respect of any matter which the Board is empowered by,
or under, this Act to pass any order and no mwnmw shall be granted
by any court or other authority in respect of any sction taken or to be
taken in pursuance of any order passed by the Board bv ot under this
Act.”, ' '

ter the words
shall be inserted,

12. In section 23 of the wbrincipal
the words “or Roard

“against the

3

36 of 1963,

45 of 1860,
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substituted, namely:~—

13. For- section 24 of the principal Act, the touowmg section shall be

\
3

“24. (1) Without prejudice to any award of penalty by the adjudi-
cating officer under this Act, if any person contravenes or attempts to
contravene or.-abets the contravention of the provisions of this Act or
of any rules or regulations made thercunder, he shall be punishable with
imprisonment for a term which may extend to one yeat, or with fine, or
with both.

(2) If any person fails to pay the penalty imposed by the adjudi-
cating officer or fails to comply with any of his directions or orders,: he
.shall be. punishable with imprisonment for a term which shall not be

“less than one month but which may cxtend to three years or with fine

which shall not be less than two thousand rupees but which may extend

to ten thousand rupees or with both.”,

141 In section 26 of the principal Act, in sub-section (), ~the.. words

“with the previous sanction of the Central Government” -shall be omitted.:

15. Section 28 of the. principal Act shall be omitted.

16. In section 29 of the principrai Act, in“subnsection @)~
(i) clause (c) shall be omitted;
(u‘) after clause (d), the followmo clauses shall be mserted namely —

“(da) the mannex of mqun y undex sub—sectlon ( i ) of sectlon
15-L

(db) the salaries -and allowances and other terms : and_.._con-=
ditions of  service of the Presiding Officers and other officers and
employees of the Securities, Appellate Tribunal under section
15-O and sub-section (3) of section 158; '

misbehaviour  or
Appellate

(de) the. precedure for the investigation of
incapacity of the Presiding Officers of the Securities
“ Tribunals undeér sub-section (3) of section 15Q;

(dd). the form in which an appeal may be filed before- the"

securities Appellate Tribunal under section 15T and the fees

payable in respect of such appeal;”.

..-ujL7° In sectton 30 of the principal Am —_

(a) in’ sub-sectzon ), the ‘words “with  the: prevmus ~-approval - of
the Central Government”, shall be omitted;
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(b} in sub-section (2), for clause (c¢), the following - clauses
shall be substituted, namely:— o

“(c) the matters relating to issue of capital, transfer of
securities and other matters incidental thereto and the manner in
which such matters shall be disclosed by the companies wunder
section 11A; .

(d) the conditions subject to which certificate of registration
_1s to be issued, the amount of fee to be paid for certificate of regis-
tratxon and the manner of suspenmsion or cancellation of certificate

of reglstratwn under section 12.”.

CHAPTER 111

AMENDMENTS TO THE SECURITIE‘S CONTRACTS (REGULA’FIO\:) Act, 1956

Amend- 18 In the Securities Contracts (Regulation) Act, 1956 (hereafter -.in 42 0f 1956
ment of this. Chaptel referred to as the principal Act), in the preanible, the words: “by )
preamble. prohibiting options and” shall be omitted.

Amend- 19, Invsection 8 of the principal Act, in sub-section (7), for the words

ment “of - “six months”, theiwords “two months” shall be substltuted
section
8. -
Amend- . 20. In section 10 of the principal Act, in sub-section .(3), for the words
ment of . ‘“six months”, the words “two months” shall be ‘substituted.
section .
10.
Tnsertion - 21. After section 13 of the principal Act, the following section shall be
af sew.. " inserted, namely:—
section
‘13A. A stock exchange may establish additional trading floor with
, the “prior” 4ppiroval’ of the Securities and Exchange.Beard ., of. India in
: accordance with the terms and condmons stipulated by the said hoard
g Explanation.—For the purposes of this section, “add1t1ona1 trading
: floor” means a trading ring or trading facility offered by a “recognised
~ stock “éxchange outside its area of operation to enable the investors to
“Buy-2id - sell:securities through such tradmg floor under the regulatory
fedtifewstk of that stock exchange.’. . .
l . ) o i ‘tt . % r:r
Onissiog 22. Section 20 of the principal Act shall be‘ omitted
of sec. )
tion 20. ) '
Substi- 23. For section 21 of the principal Act, the following section, shall be
wtiop of substituted; na&ely — - o .
new eCr . \
tion for
section
21,

OoﬂdiJm «31. Where securities are listed oir thie application of any i péison
tiong for = 7 in'fny ieecgonised stock exchange, such .person shail comply with the
listing.  ° copditions of the hsunrr agreement with . that stock exchaﬂge :
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24. In section 23 of the principal Act,—
(@) in sub-section (1), clause (d) shall be omitted;

. (b) in sub-section (2), for, the words and figures “or who fails
_to comply with th rs of the Secuntles and Exchange Board of
- India under section , the words and figures “or who' fails 16 comply

with the provisions of sec’aon 21 or with the orders of” shall be -

substituted.

25. In section 30 of the principal Act, in sub-section (3), the words “shall
be subject to the condition of previous publication and” shal] be omitted.

CHAPTER 1V

REPEAL, AND SAVING

26. (1) ‘The Securities Laws (Amendment) Ordinance, 1995, is hereby'_ ‘

repealed.

(2) Notwithstanding such repeal, anything done or any action taken

under the Securities and Exchange Board of India Act, 1992 and the

Securities Contracts Regulation Act, 1956, as amended by the said Ordinance
shall be deemed to have been done or. taken under the correspondmg provi-
slons of those Acts, as amended by this Act.

Amend-
ment of
section
23,

Amend_ ’
ment of

section 30.




